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CENIRAL ADMINISTRATIVE TRIBUMAL,JODHPWR BENCH
JDHPTR

Date of order : 16.1.1996

0.A.No.551/1995

DIVISIONAL PERSONNEL OFFICER

AND ANOCHER . $ ... &pplicants
1 R N VS.

SHRI DHANPAT RAJ AND ANOIHER ¢ .,. Respondents

Mr.R.K.Soni, Counsel for the applicants.
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The Hon'ble Ms.Usha Sen, Administrative Menber

!
s [

B 2t“£¥})i‘§3his 0.A. has been filed against the order of fc

Y

”__?af(‘ment QfWa'ges Authority, Nagaur, dated 31lst March,

, 1995- (Bnnex.A-1), directing the applicants to make a

payment Of Rs.1778/- by Wway ©f overtime [to the respon=

dent No, 1. At the threshold, a reference may be made
to the Hon'ble Supreme Court judgment in XK.PB,Gupta Vs,
Controller, Printing and Stationery (JT 1995(7)3C 522);
in which it has been held that the Central Administra-
tive Tribunal has no jurisdiction to enmtertain an
application under $ection 19 of the Administrative
Tribunals Act against the Award/Crder of the Payment
of Wages Authority. ‘The ﬁen'ble Supreme Court Observed that.
"§ince on the ériginal cause &f action, a claim under ’

Section 15 of the Payment of Wages ACt could not have been
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'made to the Tribunal, ‘the éppea-l would net :sta,nd
transferred to nor can appeal ceétemplated under
=GBion 17 of the Payment Of Wages hct bé filed ®
bé on\‘\&\\%t M |
s \‘

. |
Y 3e ih"/fthe circumstances, the 0.A. is rejected.Ilt

/

_may be returned to the applicants for approaching the

i E

'::ti"'~ap§fopriate forun for redressal of their grievances,

Ué‘/é ,//»”4/
( Usha Sen )
Member (A)
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complete in gll respect.
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